
CggRAL AmiHlSTRIfflVB TRIBUHAL. JABALPPR BENCH, JABALPPR

Orlqiaal Application No♦916 of 2003

Jabalpur* this the Slat day of Oec«aber» 2003

Hon'ble Mr* 6* Shanthappa« jadlclal Member

pankaj Bhargava
S/o Shrl mi Bha
Aged about yearsAged about years
R/o a/114, IiIO, Rajiv
Nagar Bhopal* APPLZCART

(By Advocate - Shrl S* Paul)

VERSUS

1. Union of India
Through Its Seciretary
Ministry of Coinraunleatlon
Deptt* of Post,
New Delhi.

2. The Director General*
Department of Post,
Dak Bhawan,
Saasad Marg,
Mew Delhi•

3. The Chief Post Master General,
M.P* Circle
Hoshangabad Road,
Bhopal*

4* The Chief Post Master General
Oihattlsgarh circle Ralpur*

5* The Clrector Accounts
(Postal)
GIP Conqplex, TT Nagar
Bhopal RBSPONDaiTS

(By Advocate - Shrl P*Shankaran Standing counsel of uol)

ORDER (ORAL)

The above application Is filed by the applicant

seeking the relief to set aside the Impugned transfer order

dated 29*8*2003 Annexure»A-'l to the extent It transfers the
andapplicant from MP Circle to Chhatlsgarh clrcl^|^rther

relief for a direction to the respondents to continue the

applicant at Bhopal as If the Impugned transfer order

dated 29*8*2903 Annexure«-A-1 Is never passed.

2. Heard the learned counsel for the applicant and
res pondents •



t 2 :

The admitted facts are that the applicant Is

physically handlcagBd person and he was Initially appointed

vide order dated 2.2.1983(Ann«xure-A-2) and his name

Is at serlol No. 44 In Annexure-A-2. The respondents had

taken a decision to from new circle at Chhattlsgarh,

the services of the applicant has been assigned to newly

formed Chhattlsgarh circle I.e. Chhattlsgarh Accounts

(Postal office) at Ralpur vide order dated 8.8.2003.

The said decision has been taken by the second respondent.

4* The respondent No. 6 has Issued an order dated

29.8.2003 (Annexure»A-3) stating that the list of the

employees of Chhattlsgarh circles of Accounts Deptt.
thewas publlshed> In the lls^^i^e of the applicant Is at

serlol No. 30. subsequent to the said order the applicant

has submitted representation dated 21.8.2003 and 2.9.2003

(Annexure-A-4), requesting that he Is unable to go to
onRalpur due to his fmally problem and^wn physical condition

an *The respondents had Issued^^^r dated 21-11-2001
(Annexure-A-5) regarding additional guidelines for final

allocation — Reorganization of States^the relevant para

2 Is as follows t<*

"til) Handicapped government employees belonging
to State services having an all state
transfer liability of irtio are working
against posts which are not exclusively
relatable to an area falling In one of the
successor state and are In receipt of
special handicapped allowance should not
be allocated against their option to
either of the successor States)

Though the said guidelines are there« the respondents have

allocated the services of the applicant to newly formed

Chhatlsgarh state. The applicant Is aggrieved by the

said order of transfer. The applicant has submitted that

though the representations are pending with the respondents,
the respondents are Insisting to relieve from the office

at Bhopal.
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S • The applicant has submitted Uq & ff4iw^iay
who

circumstances, the person ateo physically handicapped

Mrs. Vljya Kanetkar has approached this Tribunal In oA

Mo. 720/2003 challenging the said order of transfer, she

Is one of the employees In the said list. This Tribunal

has decided the said application and directed the

respondents to consider the representation till the

respondents take decision, the status*quo order shall be

maintained by the respondents. Till take the decision of

the representations the applicant has also requested the

Tribunal for grant of similar order which was passed In oa

No» 720/2003* The respondents have taken a decision

as per order dated 24.11.03(Annexure-A-8) by deleting the

name of Smt. Vljya Kanetkar from the Impugned order of

transfer.

6. It Is just and necessary to direct the respondents

to consider the representations submitted by the applicant

vide Annexure-A-4 dated 2.9.2003 and Annexure-A-9 dated

4.12.2003. In view of the matter 1 flnd»It Is expedient

and feel ends of justice will be met if the matter Is

r^anded to the respondents fdr examine In merltfe.

Therefore, on merits in mr own opinion

dispose of original Application on the following order In
accnrdalfice with the order dt# 24.ll.O3 in OA Ho. 72O/2003.

The respondents are directed to decide the

representation dated 2.9.2003(Annexure-A-4) and
representation dated 4.12.2003(Annexure-A-9) submitted
by the applicant by passing a speaklrw order on
examining the merits of the case wlt^a period of
one months frcsn the date of receipt Of a copy of this
order. In the meantime status-quo as of date shall be
maintained till his representations are decided as
per ordered above. It Is specifically mentioned that
the respondents Nos. 2 and 5 are directed to consider
the representations as directed above. The OA Is
disposed of. No order as to costs.

(c^ Shanthappa)
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